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Date of De·::iei 0: 0n 16.03.~004 

Griginal Application tlo.320/2003. 

Ajay Singh aged 
Chittora, Peeident 
Bani Park, Jaipur. 

.:J:1:". yea rs, 
of C'hittora 

E'f'."n c.f 8h ri 
Houee, E-~4, 

8her Singh 
Durg.3 Marg, 

• •• Applicant. 

v e r s u s 

1. Union of India throu9h Secretary, Minietry of 
Personnel, Publi•:: Grievancee & Fenei.-::.ne, Department 
of Personnel & Training, G0vernment of India, New 
Delhi. 

~. State Government of 
Secretary, Government 

Pajasthan, through 
Secretariat, Jaipur. 

the Chief 

~. The Secretary, Department of Pereonnel, Government of 
Rajasthan, Secretariat, Jaipur. 

4. Union Fubli·:: Servi•::e C1: 0mmiesi 0: 0n, thrc.ugh Secret.:try, 
Dholpur House, New Delhi. 

• •• Respondents. 

Mr. Haarewardhan Nanda Pr0xy counsel for 
Mr. G. E. Garg counsel f0r the applicant. 
Mr. S. E. Agarwal Pro~y c0unsel for 
Mr. Sanjay Pareek counsel for r~epondent No. 1 & 4. 
Mr. u. D. Sharma counsel f0r reepandent n0. ~ & 4. 

CORAM 

Hon'ble Mr. M. L. Chauh3n, Judicial Member. 
Hcn'ble Mr. A. ~. Ehandari, Administrative Member. 

0 RD E 1R (ORAL) 

The applicant hae filed this OA thereby praying for 

the following reliefs :-
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( i) to order that whenever the Review Board .:.f 
1995 meets in order to give effect to the 
judgment in the case ~a.. K. Bhandari, H. C. 
Sharma and Jagdieh ~handra, qu~ted above, the 
applicant' i: case may alsc. J:indly be considered 
and further it may be di rec tea t.-::i pr 0:imote the 
applicant with all consequential benefits. 

(ii) Any other apJ_:'0 ropr iate order 
which this Hon'ble Tribunal deeme 
in the facts and circumi:tancee 
case, may also be passed in 
petitioner." 

i:·.r di re ct i r:·n, 
fit and pre.per 

of the present 
f3v«:iur of the 

2. Notice of thie applicati0n was given to the 

respondente. The reep0ndents have filed the reply. In 

the reply, they have eta tea the reasons and 

circumstancee under which the Review DPC .::ould not be 

held. It ie further stated in Para -L:::: of the reply 

affidavit that due tc• •::i rr::umstances mentioned in that 

para it c3nnat be predicted as to when there will be a 

poesibility of c~nvening the Peview Selection Committee. 

Hr:.wever, it is evi.1ent that nc· meeting is gc·in9 to be 

held very she.rt ly, .as stated by the 3ppl i •::ant. It is 

further stated in Para 4 ') 
• ..J of the reply affidavit that 

the respondente have iesued a Prcvisional Seniority List 

c0 f the F.A.S. Officers as c•n l • .J.20(13, vide the order 

dated --::.1.11.::::00.:. which is under the of 

finalisati0n after cc.nsidering the rer.::·resentati.:ns of 

the affected officers. It ie further reiterated in Para 

12 of the reply affidavit that as to when the S~lection 

Committee ie convened and the case 0f the applicant for 

promotion will be c0neidered in respect 0f the vacancies 

for the year in which his name will fall in the zone of 

consideraticn 3s per hie seniority in the R.A.3. 

3. In view 0f thie spe.-::ifi·:: stand taJ:en by the 

respondente in the reply affidavit, we are of the view 

that no relief can be granted to the applicant at this 
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stage. Accordingly the OA is disposed 0f. In ·:::aee the 

applicant is a9grieved by the final seni:: .. rity list or 

4. With these observations, the OA is disposed of 3nd 

the Interim Relief granted on ~::'..07.:::1)(1.3 shall stands 

vacated. 
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